SPP INSOLVENCY PROFESSIONALS LLP

(a registered Insolvency Professional Entity & Insolvency Professionals)

IPE Reg No.: IBBI/IPE/0143 | IP RegNo.: IBBI/IPE-0143/IPA-1/2022-23/50033

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF M/s.DEVAS ENGINEERING SYSTEMS
PRIVATE LIMITED.
S1. No. | PARTICULARS DETAILS
1. | Name of corporate debtor
Devas Engineering Systems Private Limited
2. | Date of incorporation of corporate debtor 06'™ April 2010
3. | Authority under which corporate debtor is Registrar of Companies-Coimbatore
incorporated /
registered
4. Corporate Identity No. / Limited Liability U29150TZ2010PTCO15970
Identification No.of corporate debtor
.| Address of the registered office and principal Plot No IOIA,_ SIPCOT Industrial Complex Phase-
office (if any) ofcorporate debtor I, Hosur, Tamil Nadu - 635126
6. | Date of closure of Insolvency Resolution Process (16" November, 2023 [Liquidation ordered by
INCLT on 17" November,2023]
7. | Liquidation commencement date of corporate 17" November, 2023. [Order received on 21%
debtor November ,2023]
8. | Name and registration number of the insolvency  [M/s. SPP Insolvency Professionals LLP
professional acting as liquidator Reg.no.IBBI/IPE-0143/IPA-1/2022-23/50033
9. | Address and e-mail of the liquidator, as No.27/ 9 ,vaedh.V1kas,PankaJa Mill Road,
recistered with the Board Puliyakulam, Coimbatore- 641045
£ Ph.no: +91-94888-10404/ 73730-52341
10. | Address and e-mail to be used for Mail to: despl.lig@gmail.com

correspondence with the liquidator

11.

Last date for submission of claims

18™ December, 2023

Notice is hereby given that the National Company Law Tribunal , Chennai Bench has ordered the
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SPP INSOLVENCY PROFESSIONALS LLP

(aregistered Insolvency Professional Entity & Insolvency Professionals)

IPE Reg No.: IBBI/IPE/0143 | IP RegNo. : IBBI/IPE-0143/IPA-1/2022-23/50033

The financial creditors shall submit their claims with proof by electronic means only. All other
_creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

[In case a stakeholder. does not submit its claims during the liquidation process, the claims submitted
by such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,
shall be deemed to be submitted under section 38.]

R BB s TR T
+or SPP Insoly ency Froigsdonals LLP

Desioigle s Biaphn
Desxgnated Partner and Authorized Signatory
M/s. SPP Insolvency Professionals LLP [IPE] acting as
Liquidator of M/s. Devas Engineering Systems Private Limited
AFA No. AA1/50033/01/140224/10019 valid upto 14.02.2024
Date : 22.11.2023
Place : Coimbatore

Published on 24.11.2023 :

1.The New Indian Express (Ho>sur Edition)
2.Dinamani (Hosur Edition)
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jLiguidation Process) Regulations, 2016 ¥
FOR THE ATTENTION OF THE STAKEHOLDERS OF ML @LEQ)qW Taberl
M5, DEVAS ENGINEERING SYSTEMS PRIVATE LIMITED.

RELEVANT PARTICULAR Dr.M.#1b& m.B.B.S., D.G.O., Dr.V.GlgsveMrTam M.S(Gen)., FICS.,
1 [Mame of corporate debtor M/s. Devas Engineering Systems Pyl Ltd.
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@5'55 @[D’—.”—/ (505/-”_57@ GﬁGZS'DTGUZSTL'II_Qé;a;/Tgp @@TLb UTS :r 'I.'|-'|:'-_|| a5 t:lml'.llllﬂl.i Ilﬂu. rigln: I:lf:hc e--..-;ul c:-:'.-u.f.iu.-rE_rmwmllw' 'uic-l.:lnliigk;l:fntﬂ S. Ij]Gu-l.DlT ai,l'lec)][l'lD S [r(g A ﬁjﬁ S'ﬁrr[rmﬂ’ BE!
N . . oo . o clients exclusive rights over the aforesaid trade mark, our client will be force o
SITEITITSHEIT LD MILD 6)5)@UU1—1— QUITSHSITOITITHOT [hods 25, 26 to mataate lll'-'l'll'lilh-]'lﬂ.;c Legal action. S (g rr@wllailﬂ a:rél&r.r 8 [”BQIT, BE, S'aimwer M-SC., BEds
%@lu Gg;@&;@ﬂd) Eml_@I_IQ_IL'D @[I)LIL/ (l:pc.%lTLb EITG?T&SGYﬂG‘b The public i general especully mdivaduals or organisations uhlising - a S @Gmﬂ-r’r B.E r
QJ@@G’U o GITGIT GUITJQ@#JIT@JL(]_ NLOWLIBIBN6Y aessTessTL 1L IR Courier Services, are advised not to be attracted or lured by any Personal Calls, ° g ? S.&rl'lDrl', M.SC., BEd,
QL e orn, A . . Social Media Promaotions, email communications, Advertisements or solicitation S. &[[6“)6)]& él@““l @rﬂ A @m&@rﬂms&l B.Sc (Forest ) 2
35@T. L’.ﬂ)@ Oo)/@;? ZD@WDW Jrlg"g)] 9—@9[1-’%6”@235’&@’—@ mede by any unauthorized Individuals / entities and may inform of any. Our | 2’ y Dr. A.‘[BlTl.DﬁlT, MBBS,
QUITHHFF TG QY] @JGVITIL_LD G/ 6dST GBS LI HHGUITLD client will take sirict legal acti Iv against such entitics and thwar - Y S 2 : : :
o ot i ros) | [t st ottt b s st el ) S, @f Gopoll GowkisGLOY V.oomedn 2P Karpagam Medica College Hospital, Kova,
UTHETATIT Lll'_Lq_lLI@S?Gb QL @ch‘;&@_ll_b’ UITHBTETIT Diated this 23rd day of November, 2023 . . . p p . - i 5 .
L 19 wedlev Hhigen & GlLwrsener FflLmrssean CoL (hd For NEXGEN LOGISTICS PRIVATE LIMITED., @ms’ﬂ'cp""ﬂm@ 6L(H0H GG @ 60L_&ilhl .I'_I')I]'é]LDLDIﬂGOT &'bé] QIJ!D 6LTLASHG|SH 61T
gﬁﬂ@ﬁmﬁlu@@flﬁﬁ&iﬁ- @l_l/Tg,jLDéQ&;@a’;@ @Gsiﬁ@llm 5’—!_T.) K.R. Rajasekaran M.B.A., M.L., Advocale & Legal Consultant - R Law 0
BB @L’ll_ﬂ@'ﬂ 1950 er6drp (9)eveusF 25@9 6T GOT 630116V Affiliate, 108 /1 C2, Rangasamy Avenue, Lakshmi Towers — Ist Floor, D K él@ ﬂ
@g/’r,_r‘r,_/ g&ﬂ@’lﬂ@ &@g@b @97@0’%&@@]’&, @L][DGU/TLZ) 6TGoT K.G Pudut, r'-"lﬂlig;'l]iﬂ!l Road, TiIUF"..I.l' &40 687, Maobile : +91 94893 67770 r. . m , w" m @Imm @mmm" BJ P (Edu) g@muﬂ.
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Rain batters Kovali, Nilgiris; teen swept away inflood

Noyyal river overflows, heavy downpour reported in Nilgiris also, traffic between Mettupalayam and Kotagiri affected due to landslips

EXPRESS NEWS SERVICE
@ Coimbatore

HEAVY downpour was report-
ed across Coimbatore and Nilg-
iris districts from Wednesday
night. Mettupalayam recorded
the highest rainfall of 37.3 cm
and Noyyal river overflowed.
Surplus water was discharged
through Chithirai Chavadi ani-
cut.Holiday was declared for
schools in Karamadai block in
Coimbatore and in Nilgiris on
Thursday. Three youths were
caught in a flash flood at Eleru-
maipallam near Kottaipirivu in
Mathampalayam on Wednes-
day night. The incident took
place when they tried to cross a
bridge in a two-wheeler while
returning to Kotagiri after at-
tending a friend’s marriage in
Karamadai.

While two youths escaped to
safety, J Pradeep Raj (19) of
Kattabettu was washed away.
As many as 18 Fire and rescue
service personnel are search-
ing for the youth. “Despite
searching for 5 km, fire and res-
cue service personnel were un-
able to trace him of his body.

A container found under Slruvanl'water plpellne
bridge near Narsipuram | s SENBAGAPANDIYAN

(From left) Landslip on Mettupalayam-Kotagiri road, a paddy field in Semmedu submerged by water from Velliangiri hills, a man shielding himself from rain | express

Along with staff from Periya-
nacikenpalayam fire service of-
fice, more personnel from
Thudiyalur also engaged in the
search,” said M Karthikesan
Fire officer of Periyanaciken-
palayam fire station. Due to

Vachathi case: One more
convict surrenders in court

EXPRESS NEWS SERVICE
@ Dharmapuri

A FOREST department of-
ficial who was convicted
in Vachathi case sur-
rendered at Dharmapu-
ri Principal Sessions
court on Thursday.

L Nathan (70) was Dis-
trict Forest Officer, when po-
lice, revenue and forest offi-
cieals unleashed brutality in

Vachathi residents in June
1992. He is among the 215 whose
conviction by Madras High
Court was upheld by Su-
preme Court in October
2023. As per the SC or-
der, he surrendered on
Thursday. Additional
district judge U Monica
sent him to Vellore central
prison. S Balaji, another con-
victed District Forest Officer
surrendered on Wednesday.

heavy downpour, traffic was
suspended from 6 am to 3 pm
between Mettupalayam and Ko-
tagiri road after landslips oc-
curred at 15 places.

According to Mettupalayam
fire officer K Balasundaram a

major landslip occurred at
Kunjappanai and a tree fell on
the road around 5 am on Thurs-
day. Landslips were reported in
four other places and a few
trees fell on the Mettupalayam
- Coonoor road, Fire and rescue

service personnel cleared them
along with state highway work-
ers. Passengers who were
heading to Ooty in a SETC bus
had a miraculous escape when
a tree fell on the vehicle near
Burliyar. A container that al-

legedly washed away from a
construction site was found in
a water source which is a
branch of Noyyal river near
Semmedu. A few farms that are
located near the Noyyal river
and cultivated raddish and ba-
nana plantations were sub-
merged near Narasipuram.

Tourism minister K Ramach-
andran and Nilgiris MP A Raja
inspected rain-affected areas in
Queen Hills where a retaining
wall was removed and Mount-
pleasant where landslides oc-
curred due to heavy downpour.
Raja told reporters that 25 per-
sons have been given accommo-
dation at temporary shelters
across the district as rainwater
entered their houses and steps
have been taken to provide food
and water etc.

Coimbatore district collector
Kranthi Kumar Pati advised
peole living in old buildings
and mud houses in low-lying
areas to move to safer locations
considering the intensifying
rain in the monsoon

The collector also cautioned
people not to bathe or take self-
ies in water bodies.

RoB work on Thalli road to commence in a year

EXPRESS NEWS SERVICE @ Krishnagiri

KRISHNAGIRI MP Dr A Chella
Kumar along with railway and
highway department officials
on Thursday inspected Thalli
Road near Hosur where a rail-
way over bridge has been pro-
posed. The project is expected
to be launched in a year.
Addressing media persons
Chella Kumar said, “Thou-
sands of people use the level
crossing on Thalli road. To re-
place the gate, an over bridge
was proposed. Early this year,

MP Chella Kumar and officials inspecting Thalli road in Hosur on Thursday | express

railway and highway officials
conducted a feasibility study.
On Thursday, railway chief en-
gineer S Prabhu, south western

eailway, Karnataka and Tamil
Nadu state highway depart-
ment officials inspected the
spot . The over bridge would be

built without affecting the Ho-
sur inner ring road. The ap-
proximate length of the bridge
will be one-kilometre.”

Prabhu said the alignment
plan would be sent to highway
and other departments. After
getting their clearance, the
project estimate would be sent
to therailway board. The project
cost will be shared by railways
and Tamil Nadu government.
Divisional engineer, highway
project, Salem, A Ganesan was
among those who were present
during the inspection.

ﬂ Twitter @ xpresstn
n ‘TNIE Tamilnadu’ @ xpresstn

Crackdown on
banned tobacco
items: 527 held

SIVAGURU S @ Krishnagiri

AROUND 510 cases were regis-
tered and 527 people were ar-
rested for possessing and sell-
ing banned tobacco products in
the Hosur Police Sub-Division
last month.

Also, around 12 tonnes of
banned tobacco products worth
%66. 17 lakh were seized in the
seven police stations in Hosur
police sub-division limit. The
highest number of cases and
arrests was reported in SIP-
COT, where 114 cases were
booked and 121 persons were
arrested and the lowest is in
Bagalur which has 55 cases and
46 arrests. The SIPCOT police
limit is near the Tamil Nadu-
Karnataka border, thereby
many cases were reported dur-
ing vehicle checks and raids in
shops.

Also, out of 26 four-wheeler
vehicles seized during vehicle
check-ups, 16 were from SIP-
COT. A total of 17 two-wheelers
were seized in all seven police
stations, said police sources.

People can inform Hosur
DSP A Babu Prasanth about
banned tobacco sales in
Hosur and its surroundings at
63832 91232.

EXPRESS READ

Juvenile jumbo fallsinto
pond in pvt farm, rescued

Coimbatore: Forest department
officials on Thursday rescued a
juvenile elephant that fell into
the pond at Karadimadai Pirivu in
Madukkarai forest range. The
animal, aged around four years,
fell into the pond in the farm
owned by Kumar and located 700
metres from the forest boundary.
Officials said the animal could
have slipped into the pond while
searching for food and water. ENS

Gz WK TG - NAWAKKAL DISTRICT CO-PERATIVE LK PRODUCERS UNIONTID 5| [EZEZ NM.R 180 - NAMAKKAL DISTRICT CO-OPERATIVE MILK PRODUCERS UNION LTD

1167, PARAMATHY ROAD, E.B.COLONY (PO), NAMAKKAL (TKADT), PIN = 637 001.
E.mail : savinnmklf@lgmail.com Phone: 57300 87832, TBETS 48581

The EMD should be remitted through offiine

DIPRY G2e2 TENDERRZIZS

Phone : N0.96590 89008, 94458 94538 E.mail : aavinnmki@gmail.com
TENDER NOTICE

Inwiled sealad enders for wehicles theowgh anling for iransporalion of milk from Salkem FED o vanious
MNamakkal Linion Agends Poinis by 19 Mani Lormas, 3 Mini autos and 1 omni for the preiod of 2023-2026
{3Years). The Value of tender s around 13.27 Crores.

a] EMD for Stonto 7 fon hired lorries. < Rs 25,0000
b} EMD for 3 tonbo 3.5 ton hired bores - Fs 15,0000
c) EBADfor 1tonto 2 ton hired larres. - Ra 10,0000

d) EMD for 0.5 ton to 1.5 ton hired lorries, Mini Autos f Omni Rs. 10,0004
Tha fender forms can be downloaded from tntenders.gov.in al fres of cost from the dade of ssue of
advartisarment to 13.12.2023 upto 3.00 p.m. on all working days. And the duly filled tender forms should be
subrmibed an or before 13.12.2023 by 05.00 PM through onling made anly. The opening ol the endar forms
will b on 15,12, 2023 by 11.00 a.m., &l other details are enclosed wilth the tender form,

General Manager

Mamakkal District Cooperative Milk
producers wnion Ltd., Namakkal,

Mini lorries/Autos/Taxi.

DIPR/ 6292/TENDER/2023

TEMDER NOTICE

Invited sealed tenders for vehicles through online for transportation of milk from MPCS, BMC’s and Chilling
Center Namakkal cc and P.Velur cc by operating 12 Mini Autos, 11 Mini Lorries, 1 Lorries, 1 LN2 vehicle, Team|
taxi-4, Input Taxi 3 and Head office (P&I) Taxi 1/ Diesel for Milk procurement Team Office / Input route works for ali
the period 0f 2023 - 2025 (2 Years). The Value of tender is around 6.0 Crores.
EMD should be remitted through offline mode.

a) EMDfor5.0tonto 6.9 ton hired lorries

b) EMD for2.7 ton to 4.9 ton hired lorries

c) EMDfor1.5tonto 2.5 ton hired minilorries

d) EMDfor0.5tonto 1.5ton hired Autos

Rs.15,000/-
Rs.10,000/-
Rs.10,000/-
Rs.10,000/-

The tender form can be downloaded from tntenders.gov.in at free of cost from the date of issue of
advertisement to 13.12.2023 upto 3.00 P.M. on all working days and the duly filled tender forms should be
submitted on or before 13.12.2023 by 5.00 P.M. through online portal “tntenders.gov.in” only. The opening
of the tender forms will be on 14.12.2023, 11.00 A.M. All other details are enclosed with the tender form.

General Manager
Namakkal District Cooperative Milk producers union Ltd., Namakkal.
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INVITATION FOR BID (IFB) (LOCAL COMPETETIVE BIDDING)

(RFX. No. 6000001121)
SRM E-Tender No. T-2325/MSETCL/CO/Projects/Pre-tender

MSETCL imvites offers by SEM e-tendering in TWO bid system (Techno-Commercial Bid and Price Bid) from the
ibde registered bidders for the turnkey works contract for construction of followsng line under Pune Zone.

SrMo.

Hame of Substation

Estimated cost in Rs. Lakhs

1. | Tumnkey work contract for Construction of Balance work for 400KV DIC
Hinjewadi - Winjhar lina (from Loc. 148) - 33.577 km Package - B under Puna
Zone , MSETCL, Maharashtra

3139.19
(Exclusive of GST)

Interested bidders may obtain further information available on website www.maliatransco.in |
hitp:i'srmetendermahatransco.in Any further amendments will be pubdished on the above referred website anly, so
bidders are requested to check the weabsite. The Bid documents are available an website fram 06.11.2023 @ 18:00 to
06.12.2023 @ 13:00 Hrs. for downloading.

Chief Engineer Projects)
MSETCL

el TAMIL NADU

the said Matification.

the said notification

POLLUTION CONTROL BOARD §
PUBLIC NOTICE el

Whereas as per Ministry  of Enviconmeant and Forasts, Govemment of
India, New Delni, Environment  Impact Notification Number 5.0.1533
dated 14.09. 2006, public hearing at the site or in its close proximity, to be
carmed ouwt in the manner prescribed in Appendix IV for ascertaining
concarns of local atfecied parsons for the projects coverad in Schedule of

Yheraas the public haanng al or in close proimily 1o tha site has o ba
conducted by the State Pollutton Contral Board concerned in the
zpecified manner as per paragraph 7(1) 1. stage (3) and appendix IV of

P JE-GL -6-1674-2023-24

[ KERALA WATER AUTHORITY e-Tender Notice

Tender No : SEIPHC/MPMM96/2023-24

le'l.ﬂ Malappuram District - WSS to Chungathara and adjoining GPs
Construction and comissioning of GLSR CWPM and allied works. EMD -
Rs. 100000, Tender fee : Rs. 8270, Last Date for submitting Tender
+ 26-12-2023 03:00:pm, Phone : 04832734871

Website : www.kwa kerala.govin, www.etenders.kerala.govin
Suparinéending Engineer, PH Cirdle, Malappuram

CITY UNION BANK LIMITED

ORIGINAL LAND/PROPERTY DOCUMENT LOST

|, Anbarasi, (Aadhar No.6045 4573 2885 ), W/o Elavarasan, aged about
46 years, residing at Parayapatti Pudhur Village and Post, Pappireddipatti
Taluk, Dharmapuri District, Do here by inform to the general public that
| have lost the Original document pertaining to my Parents property
registered in Document No:3115/2014 registered at Pappireddipatti
Sub Registrar Office. That Document is found missing on 02.08.2023 at
Marandahalli. If anyone finds the said document, please contact me over
phone no: 9489167774 or at the following residential address.

TRADE MARK CAUTION NOTICE

trademarks since 1502 200 3:

Crar Chient, MUs, NEXGEN LOGISTICS PRIVATE LIMITED., having
their Begistersd Office at FLNo1-8-308/1/1,
Hyderabad 500016, Telangana, India 15 the absolute owner of the following

\mm

GAHUDA\IEGA

The above-mentioned device mark (Logo) amd the word mark Garuda

Pangadda Road, Begumpet,

Name of the
Project and

Details of
pl'l::lji:!i:t

Date &
Time

Whereas as required public hearing is proposed to be conducted by
Tamilnadu FPollution Contral Board far the following project on ihe date,
trma and venue as mantioned balow,

Place

Location
Mis. Sumuka Blue | Proposed “:::5- P-v-:: -LMR
Metals & M.Sand, Rough vana Mantapam,
& F : : s Stone No. 344/1, 344i2,
.F.No. 288 (P), o
1.| Venkateshapuram Quarry |27.12.2023( Berikai Village,

l I .| lease over | 10.30 A.M | Theertham Road,
Village, Shoolagiri| 5, gytent Shoolagir! Taluk,
Ta_luh&. Krishnagiri of Krishnagiri
District 3.00.0 Ha District - 635105,

®

cuB

TEET WD TSN
SO

Credit Recovery and Management Department
Adminkstrative Office, No 24-B, Gandh Maga:
Eumbakonam - §12 001. E-mail id: crmdi@cityunionbaniein,
Phomne : 0435 - 2437327 Faor 043524317456

Anbarasi, W/o Elavarasan, Parayapatti Pudhur Vill & Po,
Pappireddipatti Taluk, Dharmapuri District,

POSSESSION NOTICE
(Immowvable Property)

|Wherneas, the undersigned being the Authorsed Officer of Ciy Uinion Bank Lid., having s

Krishnagin District.

B2 Q0.

Chennai =600 032,

GO0 034.

DIPRM 334/ Displayi2023

B. Ofo. Block Developmant Officar,
Shoclagin Taluk, Krizhnagiri District.

8. o Thasildhar, Shoolagir Taluk , Shoolagir, Krishnagin District.

Suggestions, views, comments and objections of the public ara invited
within THIRTY DAYS from the date of publication of this nofice by Tamil
Madu Follution Control Board.

All persons including Bonafide Residents, Environmental Groups and
others, lecated at the project site / sites of displacement |/ sites likely to be
affected can participate in the Public Hearing and they can alsao make
Oral f Wrilten suggestons lo the  District Environmental Enginaar, Tamil
Madu Pollution Control Board, Plot Mo 149-A, 17
Industrial Complex, Phase-l, Dharga, Hosur -
District on the above project,

g00015.

In this conneclion, il is informed that the Environmental Impact
Azzessment Report and the Executive Summary in English and Tamil i
made available for public reference at the following places.

1. Office of the District Collector, Krishnagin District, Krishnagiri,
2. OVo. The General Manager, District Industries Cenfre, Krishnagir,

3. Ovo, The Jeint Chief Envirenmental Engineer {Monitoring), THPC
Board, Oppesite to Auxillivim College, Gandhi Nagar,

Vellore

4. Ova. The Distnct Environmental Engineer, TNFPLC Board, Flot No.
149-A, Isl Floor, SIPCOT Indusirial Complax,
Hosur-635126, Krshnagin District.

& Tamil Madu Poliution Contral Board, 76, Mount Salal,

Phase-l, Dharga,

Guindy,

6. State Envircnment Impact Assessment Authority, 40, Panagal
Building, Saidapet, Chennai-
7. Regional Office, Ministry of Environment, Forest and Climate Change,
South Eastern Zone, 1° and 2™ Floor, Handloom Export promotion
cauncil Building, 34, Cathedral garden, Nungambakkam, Chennai —

Shoolagiri Panchayat Union,

Floor, SIPCOT
635 126, Krishnagiri

Member Secretary
Tamil Madu Pollution Contral Board
Chennai = 32.

epap! .newindianexpress. r:m'

Branch Offices & 12, C.P.Kannizh Sireet, Rasipuwram - Tamil Madu - Rasipuram Branch
under the Securibzation and Reconsinection of Financial Assels and Enforcemant

Secury Infersst Act, 2002 and n exercise of powers confemead undar Sachon 130812
read with Riuse 3 of the Security Interest (Enforcement) Rules, 2002 =sued a Demand Notice|
dated 15.05.2023 caling upon the bomowers No.l.Mrs. 5.5hanthi, Wio. Svaraj,
Mo.35AM, Varadhan Streel, Rasipuram, Namakkal - S3IT408 Also af. Mrs.5. Shanthi,
Wic Sivaraj, D.No 36, Varadhan Street, Rasipuram Town & Post, Namakial District -
EIT40E. Mo.2 Mr. 5.Goguinath, Sio. Sivaraj, Mo 35AM, Varadhan Street, Rasipuram,
Hamakkal - 6IT408 10 repay e amount menfioned in He notice being Re. 17210, 148
(Rupees Seventeen Lakh Twenty One Thousand One Hundred and Forty Eight Chl'j'll
within 60 days fnom the date of ™e $aid nofice with subsequent NSt Tenson from
12.05.2023 wath monihly rests

Thie Borowers abowe named having taled 1o repay thie amoun] despile thi mospt of e
above relemead statatony nofice, NUTICE & hensby given 1o the bomowers above nemed and
tha publc in general that the undersigned has laken possession of the propery descr
Pisrn Bedom i EniiCibe of poveins Oondermad o fim whder Sechion 1.3(4) of fhe aed A
with Rue B of the said Rules onthis. 21si day of November 2021,

This Bormowers abave narmed n parbcular and the pubhc n general e hereby caatonsd nol
o dial wilh tha propaty &nd any dealngs with T property will Be subect 1o the chamge of
City Unlon Bank Lad., for an amount of Re.17,69,240/- (Rupees Seventeen Lakh

Ming Thousand Two Hundred and Forty Only) and inenes! theepon from 21072023 1l
thi rispaymimnd of enimg dues

The: Bormowe's attention is invited 1o provisions of sub-section (8] of section 13 of the|
| Bt, in respect of time available, to redesm the secured sssets

SCHEDULE OF PROPERTY

Immovable Propery Mortgaged 10 our Bank

Schedule A (Property Owned By 5 Shanthi)
Property Description: All ihe pece and parced of the ioliowing kands siluale in Resiparam|
Towan within the juesdclion of Raspuram Sub-Regeirar office and Mamaaia) Rlegesiralion
Digdrict Nem Mo:1 The Land 580 5o ft measuring 15 feet East i West 36 feet North io South
in old Ward Mo 11 later in Wiasd Mo 13 and now 38 Waed Mo 2T studle in Varathan Sineet
Bounded by South of Municipality Commion Todet, West of fem No.2 & Propertes in door
Mo 37, Borth of Easi-West common pafway, East of Properiy of Naiesan and Door No 35
The Land with building constrecied in it and elecincily servioe conneciion and Door Mol 36
em Moz2 The T56 172 5q#1in 2 bits the 1= Bil Measunng 43 12 F1 Morth 1o South, 15 F1
Eastio Westtotaling 652 1/2 59 ft.ihe 2nd Bit East of 15t Bl of Measuring 27 34 FiMNorth 1o
South 3 34 Fi Eastio West Tolaling 104 Sg.ft with a buiiding construciad in e above said
land bearing Door No.37 and having a Municipa! waler connection, Bleciicily senice
connection Bounded by East of ilem Mo.1, West of Lands balonging o tempie. Morth of|
Lands of pappayeei@unnamalai, South of Municipaity Todiet The above said lem Mo 152
GRS FNos 1220 are presently surveyed under Town sureey in Ward B, Biock 3,
T.5 No. 146 and 14T respectively

Place: Rasipuram, Date: 21.11.2023 Authorised Officer

Regd. Office : 188 TSR, (Big) Sireet. Humbakonam, Thanjaar Disinict. Tamilnade -
G12001 CIN - LES110TH1804PLCD0A 25T, Telephone Mo, 0435 - 2802377 Fax : (435 -
2431745, Websile | v clyumbniani. oom

Administrative Office al No. 24-B, Gandhi Magar, Mumbakonam-612001 and one nftrji

FORM B - PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolwency and Bankruptoy Board of India
(Liguidation Process) Regulations, 2016
FOR THE ATTEMTION OF THE STAKEHOLDERS OF
M /s. DEVAS ENGINEERING SYSTEMS PRIVATE LIMITED.

RELEVANT PARTICULARS
1 [Mameg of corporate debtor M/s. Devas Engineering Systems Pvl. Ltd,

Date of incorporation of corporate :
2 debior 06th April 2010

Autharity under which corporate
3 | debtor is incorporated / regisiered
q Corporate Identity Mumber/Limited

Liabdity [dentification Mumber of
corporate debior

Addrass of the registerad office
& |and principal office (if any) of

Registrar of Companies-Coimbatore

U2 50TZ22010PTCO15970

Plot No 1014, SIPCOT Industrial Complax
Phasa-l, Hesur, Tamd Madu - B35126

COaporate dabtor
6 Date of closure of msolvency 16th Movember, 2023 [Liquidaton ordered
resolution process by NCLT on 17th November, 2023]

7 |Ligquidation commencement
date of corporata deblor

17th November, 2023, [Order received on
215t Novembar, 2023]

Mame and registration number of
§ |the insolvency professional acting
as liguidator

Address and e-mail of the liquidator,
a5 registerad with the Board

M5, SFP Insolvency Professionals LLF
Reg.no JBBLIFE-01431PA-1/2022-
2350033

MNo. 270, Nivedh Vikas, Pankaja Mill Road,
e Puliyakulam, Coimbatore - 641045
Address and a-mail to be wsad for Ph.mo: PE”-E"J-EEE-“HWE?EU-EEM'I
10] correspondance with the Bouidator| Mail to: despllig@gmail. com

11| Last date for submission of claims| 18th Decembar, 2023

Motice s hereby given that the Mationad Company Law Tribunal, Chennal Bench has oedered
the commencement of iquidation of the M/s.Devas Enginesring Systems Private Limited
an 17 b Movermbar, 2023,

Mote : Applicabla forms can be downloaded from fhe Tofowing partal
wyww. ibbi.gowin -+ Quick Links -+ Downloads — Forms under IBEI {Liguidation Process)
Reqguiations, 2017,
The stakeholders of Devas Engineering Systems Private Limited ane hareby called upon to
submit thelr claims with proaf on or before 18th December, 2023 to the liquidator at the
sddress mentioned against item Mo 10
The financial creditors shad submit thelr claims with prood by electronic means only. All
other creditors may submit the claims with the praofin person, by post oe by electrons means.
Submission of false ormisleading proaf of chaims shall atiract penakies.
[In case & stakehobder does not submit its clzims during the Bquidation process, the claims
submitied by such 2 stakeholder during the corporate insalvency resolution process under
the Insalvency and Bankrupicy Board of India {Insalvency Resplrtan Process for Corparate
Persons ) Bagulations, 20716, shall be deemed b be submeted undar Saction 38.]
CA S Prabhu
Designated Partner and Authorized Signatary
W's. SPF Insolvency Prafassianals LLP [IFE] acting as
Liquidator of M/'s.Devas Engineering Systems Private Limited

Date - 22.11.2023
Place : Colmbatare

Ve 1'-i1h. R-. g:ktmliun N -ﬂ" T35 0 class 3'1 e i.|1 mjim..r J_._I_I]_F_l:Jlmu_[J-_,
Fn.lght .mcl Supply Chain Services, Logistics, l".u:katung_ :md "T,-I:nl*agn_ n-l
goods, Travel Armangements and Provading  Information in relation 1w the
aforesaid services. Our client has other registrations of varants of the
aforesaid wrademarks registered for their business services across India for
their Offices situated at muliple locations within India and outside India

The =aid registrations are valid and subsisting as of date.

The above marks are pdopted and put to continuous use since 2003 by our
client for their range of services offered and it has gained considerable reputation
and - goodwill in the market, Being the registered owner of the aforesaid
trocemark and s variants, our client alone has the exclusive common lew rights
and statutory rights to use the said trade marks and its vanants in relation to the
above-mentioned services and to obdain relief in respect of infringement or
passing off of the aforesaid wademark and its vamonts wnder relevant sections
of the Trademarks Act, 19 and further amended as under Trade Marks
{Amendment) Act 2014,

The Tndividuals, members of Trade and Public are hereby cautioned
and notificd against any unscropulous Service Providers £ Agents / Traders,
with whom our Client has no nexus or association at this time, whatsoever
that may misrepresent or pass off their services under the aforementioned
frade mark and its variants thereol or any other mark deceptively similar
to our Client's registered trade mark and its variants thercof., Therefore,
the public is hereby cautioned against utilising the Services from any such
individuals / entities.

Chur client alone is enfitled to use the aforesaid trademark and its variants
thergof or authorize others to use them parsuant to a valid and binding active
licensing sgreement to such effect. Metice is given to Whomsoeever If May
Concern that any use of the aforesaid trademark and its variants thercof
or trademarkis) deceptively similar thereto, by any person{s) not
puthorized by our Client, will amount to vielation of our Client™s statulory
as well as commuon law rights. [n the event of infringement or violation of our
client’s exclugive rights over the aforesaid trade mark, our client will be forced
to inmitate appropriate legal action,

The public in general especially individuals or organisations uiilising
Courier Services, are advised not 1o be attracted or lured by any Personal Calls,
Social Media Promotions, email communications, Advertisements or solicilation
made by any unauthorized Individoals ¢ entities and may inform if any, Chi
chient wiall take sirict legal action promptly aganst such entities and thwart

eir attempts to mislead the public at large.

Dated this 23rd day of Movember, 2023

For NEXGEMN LOGISTICS PRIVATE LIMITED.,

K.R. Rajasekaran M.BE.A., M.L., Advocate & Legal Consultant - RJ Law
Affiliare, 108 /1 C2, Rangasamy Avenue, Lakshme Towers — 1st Floor,

K.C Pudur, Mangalam Road, Tirupur — 641 687, Mahile : +91 B4893 47770
E-mail : ppimejlaw.in

AFA No. AAT/5003301,14022410019 valid upto 14.02.2024
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